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FUETE ¥ AT 9.30 T 55| areny (o we Kz e ¥ ovegmer &

arifda v od s
Mr Speaker : Hon'ble Members, the question hour.

Laying of Sewerage System in Ateli Mandi

*66. Rao Navender Singh : Will the Minister for Public Health be pleased
© 10 Srare

{a)  whether thérc is any proposal undér consideration of the Gov-
erament 1o lay Sewerage system in Ateli Mandi; and .
- {(b)  ifs0, the time by which the afore-said proposal is likely to be
.implemented ? , ‘ ‘ ‘
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M. Speaker & If you \5‘-73!11; to ask any more aupplamem;éIy in this regard
you may ask.
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Degree Coliege at Julana

*51. Shri Sat Narain Lather : Will the Minister for Education be pleascd
1o state—

{a)  whether there is any proposal to open a Dc:gree Collage at
Jylana; and

(b)  if 50, the time by which the aforesatd proposal is likely to be
implemenred ?

Torem R (= vy P sml)
(@) o, W
(7 % T e v & sem T S

=t divs e - wemw TEEY, S & v o BT These questions have
been enlisted in the list of questions. I want to know the procedure.
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Results of Government Schools
*119, @ Shri Jagbir Singh Malik
Shri Semvir Singh : Will the Minister for Education
_be pleased o state— ‘

(a}  'the pass percentage of result of Middle standard, Matric and
10+2 systexn examination of Government Schools and Private Schools
during the year 1995-96 in the State; and

(B)  whether it is a fact that the resufts of Government Schools is
lower than that of tl]f: Private Schools, i 50, the reasons theretor 7
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@ Put by Sh. Jagbir Singh Malik
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Recruitraent of Constables

#105, Shri Birender Singh ; Wil the Home Minister be pleased 1o state
whether there is any shorifall i the representation of Scheduled Castes and
Backward Classes in the recruimment of Police Constables made during the last
5 years; if o, the time by which it is likely to be wiped off 7

Home Minister (Shri Mani Ram Godara) ; There is no shortfall in the
representation of Backward Classes in the recruitmens of Police {Constabies mads
during the Iast 5 years. However, there is a shorifall of 471 in the representation
of Scheduled Castes i the recruitment of Police Constables made during the
last S years which also includes shortfall of 337 prior to 1991,

Efforts shall be made to wipe off the shortfall in the representation of
Scheduied Castes in the Police when fresh recruitment is undertaken, At present,
it is not posstble to intimate the time frame within which the shorifall in the
representation of Scheduled Castes in the recruitment of Police Constables shali
b wiped off as the Police Rules under which recruitment is oaade, have been
quashed by the Hon’ble Punjab and Haryana High Court and the matter is pend-
ing before Hon ble Supreme Court of Tndia.



A ws UF s (Bl

+ff ¥ o ¢ ot uy, ﬁmwﬁﬁﬁr%aﬁmﬁmwﬁﬁséﬁrﬁw
&1 wre gl g 1995%5%@wwﬁ@awﬁaﬁ@f%@wmw#ﬁ
AU T EE B 7 o9 e @ wodweted w0 R ol e By el @y
| EEHSRT B T A9 T A A wm § & o 98 g W s
a1 s gl B el § stvaiea gf € o o e e § e o i Soflowe
Y e W ST T © 99 URRAR ¥ osw qrew O 390 wenn 2 e we, ¥
R s of ¥ e A = g iRk o el B o T wEs
# wu gz o1 rwere v o oy ol weriar T S o o uel Fopeie o o
AodlowEo ¥ wram wrt

A1 HA T ER : ST e, W arrae wer ¥ I v g & o T
¥ st % an ¥ ot s T ovan ARk gftar @1 = ol ug wevn & f e &
S 1991 & St 1995 7% o Ragef g€ % w v, 1995 e o Rpeliz & 6 3
T e | e e A e e Y1005 & Ryl A aem o g ¥ o
T o i ¥ &, ot Raede ¥ ¥ o o R wedd o i W B
Fite # ¥ ww we AR W b R gl www T % Seameso,
WeUATY ¥ g8 9t ¥ 3 St ory ¥ o ool o = % WFrdlndsr we, ow 9a %
1S SRS T G IR wg ¥ | S et s € R Ot AR ¥ o B am
gl ¥ ww o ¥ W yn et B ot o & o Rt @ 70 s o fvag
% forr o 1 wE oo, Lol @TWW%W%I g8 T 70 I
w0 € ¥ 6 AR 741 frordt o ol g ¥ oAl e 1 €1 o feem eenr
WE PG UE SSA § 1 (SN U srEa)

T o [T aew ¢ oy wREg, WY 9T s ot 3

AT aeE : e wn, m:rmﬁra!rmaeﬁﬁrmzmdwﬁwﬁgwa &g
95 T (4i)

o wrdy o v ¢ LT T, W@TWF@WWW&H&HM% % T @
T S ] E Sl WA B ¥ I Aotmotr ¥ et we i e R
ol i e gt Folbo sl o @ ¥ 1 oW waared) & 0 o o oy | T,
1995 @t =i 3§t @ B gom w1 21 gm wl § gow & vl w5t o aeew g
Frifen % e &, s v aEe oadotto w1 ¥ 9w W R o i T var)
oo AR TieRRerRT & fre 4 Bt 3 o o w81 svenm wemE e B u
70 e s o ues Rradt % R & R e | s o e o S 44
g B g ¥ < s S s o Y s e o e ¥ e A o wed
& T S R i By A, O o o f i e S ey wmn e A e
4 %@ﬂaw%wmwrﬂrﬁmwwg@#ﬁwéwt

ot 4Rz fiie  arem v, g T =8 R o @1 S WA et oy B
y i) %mmsﬁﬁ?ﬁoﬁomﬁé%w@aﬁméml ST W E o f wen
YT 37 A ¥ Wotodrde I Temmal] sy |



(M2 etz frepe w0 o [22 T, 1996

oft 7 T TRT ¢ Ay YEEE, B9 59 a9 § ey &) ol sl e B
SR B E ¥ | ST T 9% weRd Wl a1 Srodiodido ¥ i Rl e W

oY W W ¢+ v Wy, SR ORI s B ¥ o A ¥ e wvenr £)

Mr. Speaker You may ask supplementary question. (Noise & Interrup-
thong) 1 have allowed first Mr. Jai Singh Rana.
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Releasing of Tabewells Connections - -

*141. Shri Randeep Singh Surjewala : Will the Chicf I\ﬁniStef be
pleased to state whether the Government has formulated any policy to refease
electricity connections to tubewells and other catepories within 24 hours ai:mr
submitting the applications for the said connection ? :

. Chiéf Minister {Shri Bansi L.al) ; No, Sir.

- Pisbursement of Compensation - |
%166, Shrimati Kartari Devi : Will the Chief Minister be pleased o
sfate——

(a) whether itis a fact thatland in village Pilana has been ac;quired
for the construction of Bas-Minor; and

(b)  if so, whether the compensation for- thé ‘said- tand. has ‘been
given to the. affected farmers, if not, the reasons thereof, together-
‘with the time by which the said compensation is likely 1o be given to
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,hief Minister (Shri Bansi Lai):

- {a & b) No sir. The land compensation has not been given 1o the affected
farmers so far. Land acquisition process under Section 4 & 6'was completed in
1986-87. Land payment could not be made at the tme due to shottage of funds
within the validity period of 2 years, after the issue of notification under Section

6 of Land Acquisidon Act. In the circumstances that process of acquisition has
been nullified. Fresh Tand Acquisition Papers vnder Section 4 were notified in
June, 1996 and the Land Acquisition papers under Section 6 are under process.

Acute Shortage of Drmkmg ‘Water

*173. S!m Dev Raj Diwan : Will the Minister for Public Health be
pleased to state whcther it is a fact that there is a acule shortage of dmkmg
water in District Sonepat and particularly in Sonepat City; if 50, the steps so far

taken or proposed o be taken to provide adequate supply of drinking water to
the aforesaid areas 7

AGANNATH | . -D.O.Lettar No. Zﬁl‘wDMugﬁ

Dwélﬂi:mem Panchayats, Public Health
. % Parliamentary Affairs Minister,

Haryana, Chandigarh.

Dated 20-11-1996.

Sukbject » Starred Asz,embly Quequcm ‘No 173, asked by Shri Dev Rag Diwan,
ML.A.

Sir, . . ‘ ‘ .
Reference your U.Q.No, QB-1/19353, dated 16.11.96 on the abovenoted
subject.

2. In the question detailed information regardmg shortage of drnkimg -
water in District Sonepat has been asked for which a detailed survey for roral as
well as urban areas is required to identify the villages or the localities of the

towns. Field offices have been directed to undertake the survey and furnish a
factual status report.

3. In view of the above fact, it is rcqueswd that 10 days time be granted
for furnishing the factual position.

Yours sincerely,

Sa/-
(Jagan Math)
Prof. Chhattar Singh Chavhan, :
Speaker
Haryana Vidhan Sabha,

Chandigarh.”.
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Constrution of Pucca Rivulet

12. Shri Kailash Chander Sharma : Witl the Minidter for delic Health
be pieased to state whether there is any proposal voder consideration of the
Government to construet a puccs rivulet in Narpaul mty

Form. o T e (el spree) % #, 7 wghy 'éa ity SR ERT O
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Opening of Pnlytecliﬁic for Women
13. Shri Krishan Pal Gujjar : Will the Minister for Education be pleased
t0 State—

{a} whether there is any proposal under consideration of the Govern-
ment t open a Governement Potyte.chmc for Wormen in Village Sihi,
- Sector 8, Faridabad: and

(b)  if 50, the time by which the aforesaid proposal is Ilkaly to be
matenalized ? :

foe Al (s ofeoT gmT) - - |
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Opening of Engineering College at ¥ I‘ari&ahac‘l ‘

14.  Shri Krishan 'al Gujjar : Wil the Minster for Education he
pleased to siatee.—

{a)  whether theze is any proposal under consideratinh of the Gov-
ermment to open an Engineering College at Faridabad; and -

- (b} - if 50. the time by which the aforesaid proposal is. likely to be
matenalmed ?
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Opening of Agricaltural Cdllege

15, Shri Krishan Pal Gujjar : Will the Minister for Agﬁ'cﬁ}turé b
pleased (o state whether there is any proposal under consideration of the Gov-
eInment 1o open an Apricaltural College in Mewla Mahrajpur Dist. Faridabad ¢

Bl o (ot ot P o) - e < e A

Plying of Buses

20. Shri Krishan Pal Gujjar : Will the Minister for Transport be pleased
to state whether there is any proposal under consideration of the Government to

introduce more bus service from Faridabad to Delhi, Noida, Gaziabad and Modi
MNagar ?
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Mr. Speaker : Please listen to me. That notice has been niled out of
order. Please take your seat. 7% & 915 21,99 ¥
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Mr. Speaker : Listen to me. That has been dlsallowul
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Mr, Speaker P]mlse take. your seat. That has been disallowed.
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Mr. Speaker : Capt. Sahab, it has ‘been sent to the Government for
commenty. (Intermuptions).
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Mr. Speaker : Capt. Sahab, you please takc: ynur seat, (Noise & .
Interruptions). Capt. Sahab, T have scen the file, vour call attention motion has
been disallowed.
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Mr. Speaker : Ion'hie members, I have received 4 notice of que':sltiﬂn' of
alleged breach of privilege against Shri Bhajan Lal, M.L. A. for making a press
statement in the Press Lobby Lounge in the Vidhan Sabha casting serious
reflection on the conduct and impartiality of the Chair and using very derogatory
remarks against him wilfully and deliberately with a malacious motive in order
10 lower down the dignity of the Chair, T hold the matter proposed 10 be discussed
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i order and the Parlizmentary Affairs Minister may ask for leave o raise the
alleged breach of privilege against Shui Bhajan Lal, M.L.A.

Development and Panchayats Minister (Shri Jagan Nath) : Sir, I want
to raise a question of breach of privilege against Shri Bhajan Lal, Leader of the
Congress Party who bas made a press statetment in the Press Lobby Lomnge in
the Vidhan Sabba casting serious reflection on the conduct and impartiatity of
the Chair i.e. Hon'ble Speaker, Prof. Chhattar Singh Chauhan and using very
detogatory remarks against him wilfully and deliberately with a malacious motive
in order to lower down the dignity of the Chair. ¥ have already attached the copy
of the Press statement dated 22-11-1996 appeared in Indian Express with the
notice given to the Hon'ble Speaker,

S, the reflection on the impartiality conduct and character of the Speaker
in the discharge of his duties, is a matter of breach of privilege of the House and
it requires the intervention of the Assembly and the matter is of recent occursence,
1, therefore, request that the matter may kindly be referred to the Committee of
Privileges for examination and report by the first sitting of next session.

Sir, Falso fequest that the leave to raise the question of alleged breach of
privilege be granted. ' : -

M. Speaker : Now I would request the Members whio are in favour of
leave being granted to rise in their places. (At this stage all the members of the
Treasury Benches rose in their places)

Mr. Speaker : Since the number of such members is more than 15, the
leave is granted.

Now the Parliamentary Affairs Minister may move the motion 1o refer
the matter to the Commiteee of Privileges. .

Development & Panchayats Mixister (Shri Jagan Nath) : Sis, ¥ beg to
move- .

That the matter in regard to the casting of reflection on the impartial-
ity of the Speaker and using derogatory remarks against him by Shri
Bhajan Lal, M.L.A, and the Leader of the Congress Party in his press
statement published in the Todian Bxpress of today i.e. 22-11-1006 be
referred to the Committee of Privileges for examination and report by
the 1st sitting of the next session, '

Mr. Speaker : Motion moved - -
~ That the matter in regaid to the cagting of reflection bn the imparﬁﬂ—
ity of the Speaker and using derogatory remnarks against him by Shri
- BhajanLal, M.L.A. and the Leader of the Congress Party i hig press
 statement published in the Indian Express of today i.e. 22-11-1996 be

. referred to the Committee of Privileges for examningtton and report by
. the 1st sitting of the next session, '
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My, Speaker : Bhajan Lal §i, L have given you time. Please take your seat
(Noise & Interruptions).

Now gnestion is-

That the matter in regard to the casting of relection on the impartial-
ity of the Speaker and using derogatory remarks against him by Shri
Bhajan Lal, ML A, and the Leader of the Congress party in his press
statement published in the Indian Express of today i.e. 22-11-1996 be
referred to the Committee of Privileges for examination and report by
the 1st sitting of the next session.

The motion was carried
(ii)gﬂuqqmﬁaﬁ?mmm T, mmamgﬁmism"a

. Mr. Speaker : Hon bie members, [ have r{:cewed. anotice of question of
alleged breach of privilege against the Correspondent, Hditor, Publisher and
Pringer of the Indian Express, for publishing the statement of Sho Bhajan Lal,
M.L.A, casting serious reflection on the conduct and impartiality of the Chair
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{Mr. Speaker]
ete. I hold the matter proposed to be discussed in order and the Parliamentary
Affairs Minister may ask for leave to raise the alleged question of breach of
privilege against the Correspondent, Edltor Publisher and Printer of the Indian
Express.

Development and Panchayats Miniqt&r (Shri Jagan Nath) : S, I want
to draw the attention of this aygust House under rule 261 of the Rules of Procedure

and Conduct of Business in the Haryana Legistative Assembly towards Newspaper |

reporting namely, Indian Express dated 22-11-1996. The copy of the news item
of the aforesaid newspaper dated 22-11-1996 has already been attached by mne
with the notice given to the Hon'ble Speaker,

On the face of it, the news itemn as stated in the notice contains derogatory
remarks which cast serious aspersion on the impartiality, character and conduct
of the Chair in discharge of his Parliamentary duties on the fioor of the Howse
and this act bas lowered the prestige and dignity of the Chair in the eyes of the
public, .

) writing, publishing and printing the above said article in the aforesaid
er, the Correspondent, Bditor, Publisher and Printer of the Todian Express

itted a grave conteinpt and breach of privilege of this angust House,
which is a’spécific matter of recent oceurence.

Trequest that this matier may be referred to the Committee of Privileges
with 2 direction to examine it and report to the House by the first sitting of next
SeEEI0N.

Sin, 1 also request that the leave to raise the question of alleged hreach of
- privilege be granted,

Mr. Speaker : Now 1 request those members who arc in favour of leave
being granted to raise in their places.

(At this stage all the members of the Treasury Benches rose in their places.)

Mr. Spealier : ?mce the number of such members is more than 15, the
leavc 15 granted. ‘ ‘

Now the Parliamentary Affairs Minister may move the motion o refer
ithe matier to the Committee of Privileges,

Development & Panchayats Minister (Shri Jagan Nath) : Sir, [ beg to
OV e '

That the matter in regard to the publication of a statement casting &

reflecdon on the impartiality, conduct and character of the Speaker
by the Correspondent, Editor, Publisher and Printer of the Indian Ex-
pross and which contains derogatory remarks and cast serious asper-
giong on the Chair in the discharge of his Parliamentary duties on the
floor of the House and this act bas lowered the prestige and dignity of
the Chair in the eyes of the pubhc published today i.e. 22-11-96 be
reférred to the Committee of Privileges for examination and report by
the 1st-Sitting of the next session.

[
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' M. Speaker : Motion moved—

‘That the matter in regard to the publication of a statement casting
reflection on the impartiality conduct and character of the Speaker by
the Comrespondent, Editor, Publisber and Printer of the Indian Ex-
 press and which contains derogatory remarks and cast serious asper-
siong on the Chair in the discharge of his Parliamentary duties on the

floor of the House and this act has

lowered the prestige and dignity 'of

" the Chair in the eyes of the public published today i.e. 22-11-1996 be
- referred 10 the Committee of Privileges for examination and report
by the 1st Sitting of the next session. ‘
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Mr. Speaker : No interruptions please. Take your seats please.
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Shri Jaswant Singh (Narnaund) : Speaker Sir, a very serious matter is
before this House and this matter bas two aspects. One is regarding the facts of
the matter and the second aspect i what is the opinion of the different members
of this House in this regard. Sir, the facts that brought all the simation befoze the
House are ont the record and 1 may also add thai facts ave sacred and opinion
may be different. Therefore, the facts are before the House and a very unforiu-
nate sitnation was created by the worthy leader of Opposition yesterday and the
members of his party. Sir, I would ke your mndulgance. What happened yester-
day was thai the non-official day was converted inio an official business day by
this Fouse. When this matter was there we conld see how was it converted into
that day. If the members of the Treasury Benches have violated any Rules of
Procedure, then certainly they are guilty. But they have a tight to point out that
thiz Rule of Procedure and Law hag been violated and we are answerable for
that. But that was not the position, We converted the non-official day into offi-
cial day by adbering to well preseribed law and roles. If this fact is not correct,
1 can withdraw my allegations. This point was not agreed to by the opposition
and they brought in snother thing that there was some non-official resolution
which was moved by some members of the ruling party in the earlicr Assembly
and that House was dissolved. Sir, there is again a rule on this point that any
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resolution whether official or non-official lapses alongwith the dissolution of

the Assembly, This is also a law. These were two hings and were according to

law. Speaker Sir, as we had said in the very beginning of this House that this

" Government will work according to law. Sir, this government will work in the

interest of the public as per rule and law, Sir, the law is higher than all of us. Law

is higher than this Government, House and ail of us. Therefore, Sir, when the

law was violated by the opposition my worthy friend, Ch. Bireader Singh h

never poitted oul a single word and he was trying to fish out the trouble water,

He was trying to say that something was being run up agamst the rule, agamst
the Taw. Sir, 1t 15 a very serious matter. Sir, always the facist rule was brought
inio the Society by the parties like shose who have left the Honse and who have
been suspended for their behaviour and violation of law. Sir, we could curb
those people carlier and bring them to book. $ir, the people of Haryana have
sent us i majonty 10 arrange and manage the affairg of the State and 0o body
. should he allowed to interfere with the business of the House. Sir, we are trans-
acting the business of the House and we should not waste the time of the House.

Sir, even if we sign a paper here with the Ink and that ink is bought with teoney
which is being spent by the poor people of Haryana. Nobody should be allowed
to waste the rime of thiz August House like this, which they bave wasted. Sir,

there is a law that all the matters lapse, when the Assembly is dissolved. Ch.

Bhajan Lal Ji was very much here and ke did not stand up to tell the Leader of
the Opposition that he should not say all this and should not act like this, The
Hon'ble Speaker requested the Teader of the Opposition three or four times that
you please vacate the House with all huraility and with all respects. He re-

guested the Leader of the Oposition to leave the House. All those people were

standing and speaking without permission and they even came up o the well of
the House. They also started throwing papers on the Chair. Shri Om Parkash

Chautala himself threw a ball of papers towards the Chair. Sir, this is most

unfortunate thing. Ch. Birender Singh at that time never stood up from hig seat
10 say the Chautala Sahab not to do so. Mr. Speaker, Sir, if be defends such

activities then it is very unfortunate for hire. Ch, Bhajan Lal Ji never sicod up to.
stop what was happerning at that time. He did sot speak a single word when this

was happening in this House. Sir, there was no course left 1o the House except

that. Accordingly to law the Speaker proceeded and suspended that person for

that action. Ch. Khurshid Ahmed i, alongwith members of bis party, went ¢ the

Chamber of the Hon ble Speaker to sort out the matter. Sir, you alongwith the

Leader of the House told Ch. O. P. Chautala that he should first vacate the

Houge, Sir, the Leader of the House and you have gaid that you are ready to

consider all the things which they wanted to say but they must acceded to the

request. On one side, they kept standing and shouting in the Houge, and in the

other side they said that we are obeying vour orders. Sir, you are the protector of

our rights. Sir, they were insulting the chair by not obeying the orders. Every-

thing was possible which they could do at that time. On that matter they were

o just vmlatmg the law. {Noise & Interraptions),

Mr. Spenker 1 Ch. Sahab, kindly conclede your spceéh.
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Shrt Jaswant Singh : Sig, | am concluding, Sir.

Shri Birender Singh : Mr. Speaker, Sir, be is consuming the time of the
House. He is not at all speaking on the privilege inotion when he is saying that
every money of the poor people being spent on the ok, is not in the privilege
motion. Where from this money has come, Sir. He should speak only on the
priviiege motion and he should not speak irrelevant as he is consuming the
valuable time of the House. He is referring other issues while saying that the
money of tas poor peopie was betng spent on the Ink of the pen by which we
Sign every paper h@:m I would like 1o say l;har he is not relevant in his speech.

Mr. Speaker : Ch. Birender Singh Ji, be is very much on his legs. Let
bim conclude his speach firsi. (Interruptions.)

Shri Jaswant Singh ; Sir, I will take a mingte,

i ey K R a9t Bre o S g e wa ware S et ) 3 v
i S BN w6 e gy Rl b o el () e and o o O e
Y5 M Al (F=7) Please take your seat. ‘

Shri Birender Singh : He 5 not speaking on the motion and delaying it
unnecessarily.

Shri Yaswant Singh : [ will not delay and go outside the subject and I
will not say anything which is not relevant, Speaker, Sir, in the very beginning
of the day, you told a1l the worthy members of this House that thers was a Junch
from your side and the food was available to them. Ample time to speak was
A0 avalable to them. Yon were 5o gracious to them,

| <ft 7ot P gttt T, & ok e & sl T e ol ¥ qu me
& T o & TR ingm o 9 T E, v B Ry & Trlerst A & o ad ar oy

w Sl B Rl Y P @ Bdee S Wi e an) o Do e B
ol ¥ (faw) dherky s S $Rer qe-Rra dia ) gafr ¥ oncs v & e
W%ﬁﬁ%ﬂﬁﬁﬁﬁﬁ@mmgﬁa%ﬁmwmm
T oY, TET-TL & 4Ry 7 %)

Shri Jaswant Singh : I can learn anything from anybody, what to say of
him. 1 have been learning from his respected father also.

Mr. Speaker : Please conclude within two-thiee minutes and come
the point.

Shri Jaswant Simgh : Now T will come to the point. You toid them that
they can speak as much as they wanted but they wese not interested (o speak,
They wanted t0 show in this House that they were not being given time to speak.
"They bave nothing, to speak. Yon bad offered all the time available at the dsposal
of this House and even the food was available for them. They did not do it and
they kept telling that we respect you. (intemmuptions).

Shri Birender Singh : On a point of order, Sir, | know my elder brother.
If you will not restrict hira and congain him, he wilt go on speaking whatever he
wants to say. 50 kindly restricf bim from making such a lengthy speech.
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Mr. Speaker : Jaswant Singh ji, pléasa conclude within three minutes.
- Bhri Jaswant Siogh : Sir, I was saying that they only wanted to show

that-they were not being given time bt the position was otherwise. There was
.00 course before this House except to see that the proceedings of the House can
‘be contimued. The only method remained with us was very unfortmate and with

a heavy heart, we. passed the mobions sospending all the -members of the

. Dpposition sitting on those benches. [t is unfortonate, Six, T must say with all the
- humility and a1l the assertion that T command that the right of 2 member to
speak is a very sacred, What e speaks in his right. But the right to speak not
only in thig House but even outside the House is very important and I am ready

© 1o Tay down my life for it becanse this is Govi. by dialogue. This Govi. is

functioning according to the Constitution afid the framers of the Constitation
adopied a form of Govt. for the country which has to be run by discussion. This
is a Gowvt, by dialogue and therefore, we wanied dialoguc, When they did not
come: to discussion and dialogue. then no-other method was before this House.
We wanted to have discussion. Time was offered (o them to have discussion and
dialogue in this House. When a right is available to an individual; abd 2 member
of this Flouse then they should use it. The same right is also avatlable to the
Press, all the papers and the media, They are fourth Estate. Sir, evéiyonc knows
what service this media i rendering, what newspapers bad rendered for achieving
independence for this country and even now, what service this media is rendering

- for good administration of the country. 1 bow my head before this media and this
- Govt. also bows its head before this media. (Interruptions) 1 know how to do it,

T know all these things. I do not want to indulge in these things, The record is
heze. Thave not stood up and objected anybody s speech from that side: I do not
know whether the representative against which you have brought a motion of
breach of privilege was presentin the press gaﬂcry yesterday or not. Butl presume
that be must have heen there in the gallery yesterday. He st have seen how
they were violating the law. T would also point out to the reprasentatives of the
newspapers through you that if these things will not be controlled then this State -
and country wilk pass into the hands of the facists, We thust stopit and role of
law must prevail. Sir, two motions were brought i this House, They deserve it
certainly. Shri Bhajan Lal Ji has-not denied that he has not said what has come
In the newspaper, He has accepted the fact that he has'said it and i e has said it
then he should face it. Why thiey are trying to say that he should be spared, He
has said that you ate like,an SHO. SHO is a very a respectable person. But he
cannot ¢all you an SHO, This is very helow the dignity of the leader of the nine
member group of Congress Party, He has said that I have all respect for you and

- you are the protector. But if he wants the protection of an SHO.he should go to
his constitwency and ask the protection of the SHO there. If that representatives

of the newspaper was waiching what has happened then he should have writfen

- very strongly: the behaviour of the opposition. It is'the duty.of that paper. What

was the matter on ‘which they were objecting and violating the law. Thave brought
all the facts before the House on which two pnvﬂege mOtons hava come. Iwill
always stand for truth and thank you 80 much.- 2
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.. .Mr. Speaker : Question is - -

That the matter in regard to the publu:anon of a Smtemeut casting

e ,reﬂectmn on the impartiality, conduct and character of the Speaker

by the Correspondent, Bditor, Publisher and Printer of the Tndian

. Express and which contains derogatory remarks and cast serious

- -aspersions on the Chair in the discharge of his Parliamentary- duties

;... on the floor of the House and this act has lowered the prestige and

+ . - dignity of the Chair in the eyes of the public publisbed today i.e. 22-

s 11-1996 be referred to the Committes of anﬂcgcs for ¢xdmm¢mon
St and rcpnrt hy the st mttmg of the next session.

T}'ze.- motion was carried.
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" Shri Karan Bingh Dialal - S, it Rule 264 (2) of Rulés of Prt:vc:edure and
Conduct of Busmass 1t has been stated (Nmae & Interruptons).

%ﬁ%ﬁ"wﬁw MW iy R s et T T A S ) (an
uy c‘ﬂ‘c‘iﬂﬁ) l“hat 11-. the orxly stage whcn leave % to be granted. (NDlSﬁ &
Intermpt;cma)

ﬁwﬁgm ﬁmm &ﬁma@r%@%f&ﬁmmﬁ%l wzm( )
5 forar ¥ -

“lf objecm:m m Ie:a.ve bemg gmnted is taken, the Speakcr shall re-
--quest those members, who are in favour of leave being granted to rise
+ i their places and 4f wot less than fifteen members rise accordingly,

the Speaker shall intimate that leave is granted.,.” .
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Mr Speaker + Hon'ble Members, now the Parhame:ntary Aﬁmrs Minister
will move the motion ymdér Rule 15, ‘ :

Development and Panchayats Minister {(Shni .‘lagzmlN afh) 7 5 Fheg to
move - o t

- That the proceedings on the iterns of business fixed for mday he
exempted at this day’s sitting from the provisions of the Rule ‘Smttmgs
of the Asscmbly”, indefinitely.

Mr Speaker : Mouon moved -

That the proceedings on (be items of busmms ﬁxed for today bhe
exempted at this day’s sitting from the pmv:smns of Lhe, Rule “Sittings
of the Assembly”, indefinitely.

Mr. Speaker  Question is -

That the proceedings on the items of business fixed for mddy be
exempted at this day’s sitting from the provisions of the Rule * ‘Bittings
of the Assembly”, indefinitely.

The motion was carried.

ﬁrqm&awsﬂamﬁ

" Mr. Spealcer - Now the Parlmmemary Affairs M_mister wm move the
motion vnder Rule 16, ‘

Development and Panchayats Minister {Shri Tagan Nath) : Sir, I beg to
Imove- ‘

- That the Assembly atits rising this day shall stand adjourned sine-die
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Mr Speaker : Motion moved-

That the Assembly at its rising t]:us day shall stand’ adjoumed sine-
dze

Mr Speaker Question is-

That the Asscmbly at its nsmg uus day shall stand adjoumed sine-
dw S

The motion was carried

Wﬂﬂamt@ﬂqm

M. Speaker : Now the Parliamentary Affairs Minister wﬂl Iay the papers :
on t}w Table of the House. :

Pevelopment and Panchayats Mmlster (Shn Jagan Nath) Sir, I beg o
lay on the Table of the House-

The Report on the Accounts of Haryana, P1nanc1al Cozpomunn for the
year ended 31st March; 1995 as required under Sﬂ:cunn 3’?(7) of the
State Pmancml Corpmauons Act, 1951,

ﬁsﬁwmﬁmm 1996

M. Speaker : Now the Chief Minister will introdizce the Haryana Lokpal
Bill, 1996. He will also-move the motion for its consideration. -

e o (A G an) g W, w&gﬁamﬁasmwﬁa?rrﬁrc@roﬁm
i % S § o & o e @ ﬁgﬁr eﬂ’HThe:mfum 1 introduce the
‘Haryana Lokpﬂ.l Bill, 1996,

Siz, in Clausa 2 uf the Blll 1t ig stated - .
“2.In thxs Act, unless the context otherwise requires~ ..~

N -{a) “allegation” in relation 0 a public servant means any affirmation
. that such public servant- ‘ o .
(i) has knowingly and intentionaly abused his position as such w obtain
any uyndug gain or favour tn‘himself or 0 any other person or to cause undoe
harm to any other person.”
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M. Speaker : Dalal Sahab, youn please take ymﬁr seat. This 1 have (o
decide. o
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Shei Khurshid Alhmed : Sir, | want to say in regard to this Bill that on
the Bill itself" it is written that on 19th November, 1996, 1.¢. the day before
yesterday, it was notified i the official gazette. The purpose of this Bill is very
great and the importance of this Bill is alse very great. This being the situation
when the Bill'is of that much importance, that is going to affect the members of
this Housé: ifig previous ones and the futnre ones also. It is such an important
bill that it should have been welcomed by all of us but if we could have studied
it. Only tast night 2t 9.30 p.m., we received this bill, 1 think, with such a short
period, no metit can be Jooked into and s L have alrcady said that thisisa bill of
great importance and it is going to affect everybody. In the Statement of Objects
and Reagons, i is stated-

“The Govertment have been considering setting up institution of
Lokpal in the State to enquire into aliegations or grevances made 2
_public servant including past and present members of Council of Min-
isters, MLAs, Chatrman/Vice-Chairman of Zita Parishad/Panchayat
Samiti, Mayor/Senior Deputy Mayor/Deputy Mayor of the Municipal
Corporation(s), President/Vice-President of Municipal Cotncil Com-
wmittee, Chairman/Vice-Chairmuan or a Member/Director of Statatory

" or Non-$tatutcry Companies/Corporations/Apex Cooperative Insti-

' tutions or Boards under the State Government, Vice-Chancelior/Pro-
Vice-Chancellor of the Universities.”:

So itis going to affect every body. We need to study it with patience. If you have
introduced it, it 18 all rizht. You cap refer it to the Select Commitiee so that it can
he sean m the Select Committee, This is & way ont, otherwise we cannot participate
i the discussion on this Bill. So you kindly straightway send it to the Select
© Committee. Yo can appoint the Select Committee according to your own wish,
whomsoever you tike, so that the Bill can be studied.
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Shri Khuirshid Ahwed ; That is why, this Bill bas to be welcomed but it
has to be considered carefully and my only request is that you can refer it to the

Select Committee and this Bill can comme before the Fouse after proper scrotiay
on each and every clause.
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B w TN % U AR T T | The Chief Minister is also inciuded in this
Bill. :

Now I also moved- ‘

That the Haryana Lokpal Bill be taken into consideration at once.

M. Speaker ¢ Motion movad- ‘

That the Haryana Lokpal Bill be taken into consideration at once.
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- M- Speaker : No interruptions please.
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Mr. Speaker : Thxs is thc proper stage.,

”a&wm aaw&r#zﬁazr mﬁaaamwmwwwm
|
Ibngwmove-

" That the Haryana Lokpal Bill be teferred o a Se.lec:t C()mmttee con-.
mstmg of the memberq of the Hom.e as nominated by the '°§pcaker

M Speaker : Mmtion moved-

That the Haryana Lokpal Bill be referred to a E‘elect Committee con-
sistinig of the members of the House as nﬁmlﬂmﬂd by the Spe:aker

‘ "Mr. Speaker Question is-

“That the Haryana Lokpa.l Bill be referred to a %Tlcct Committee con-
. 'ustmg of the members of the HOUSE' as nominated by the Speaker

The motion was carried.

- M, Speaker_ : Now the House stands adjourned sine-die.
#12. 02 a@rl { The Sabha theh * adjourned sine-die.)
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